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 है  Assent  to  Bills  AUGUST  a,  1976  Eliction  ts  Committee’  कैरियर

 {Secrétery-General)  72.03  tera.
 Relyé  ‘Babhe  "on  ihe  ह... क  April,
 1976,  छह  resolves  that  Sarvaahri
 Bbupesh  Gubta,  Roshan  Lal,  ह  B.
 Raju,  Mulka  Govinda  Reddy,
 Virendra  Kumar  Sokhlecha,  8.  N.
 Mulla,  2.  के,  Antulay,  Om  Mehta and  Shrimati  Aziza  Imam,  Mem-
 ‘bers  of  the  Rajya  Sabha,‘  be  ap-
 pointed  to  the  said  Joint  Com-
 mittee  to  fill  the  vacancies.’

 32.02  hrs.

 ASSENT  TO  BILLS

 SECRETARY-GENERAL:  Sir,  I  lay
 on  the  Table  following  thirteen  Bills
 passed  by  the  Houses  of  Parliament
 during  the  last  session  and  assented
 to  since  a  report  was  last  made  to  the
 House  on  the  27th  May,  976:—

 (l)  The  Finance  Bill,  1976.
 (2)  The  Marriage  Laws  (Amend.

 ment)  Bill,  1976.
 (3)  The  Merchant  Shipping  (Am.

 endment)  Bill,  1978.
 (4)  The  Pharmacy  (Amendment)

 Bill,  1976.
 (5)  The  Tanff  Commission  (Re-

 peal)  Bill,  i976.

 (6)  The  Coal  Mines  (Nationalisa-
 tion)  Amendment  Bill,  1976.

 (7)  The  Constitution  (Fortieth
 Amendment)  Bull,  1976.

 (8)  The  Life  Insurance  Corpora-
 tion  (Modification  of  Settlements)
 Bill,  1976,

 (9)  The  Banking  and  Public
 Financial  Institutions  Laws  (Am-
 endment)  Bill,  1976.

 ret)  The  Additional  Emoluments
 (Compulsory  Deposit)  Amendment

 Bill,  1976.

 (il)  The  Tea  (Amendment)  Bill,
 ‘1976.  ;

 (22)  The  National  Library  of
 India  Biv,’  te7e.

 (13)  The  Disturbed  Areas  (Spe-
 tal  Courts)  Bill,  1976.

 ‘COMMIT  TEs  ON  SeTTTIONS

 TMINTy-sa0dmn  Ryronr

 SHRI  BIBHUTI  MISHRA  <(Moti-
 hari):  I  beg  to  present  the  Thirty-
 second  Report  of  the  Comnilttee  on
 Petitions.

 १8 /  ad  cy  ?

 ELECTION  TO  COMMITTEE

 Commirrzz  On  Orricia  Languact

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS.
 DEPARTMENT  OF  PERSONNEL  AND
 ADMINISTRATIVE  REFORMS  AND
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  OM  MEHTA):
 I  beg  to  move  the  following

 “That  in  pursuance  of  sub-sec-
 tion  (2)  of  Section  4  of  the  Official
 Languages  Act,  1963,  the  members
 of  Lok  Sabha  do  proceed  to  elect,  in
 accordance  with  the  system  of  pro-
 portional  representation  by  means
 of  the  single  transferable  vote,  two
 members  from  amongst  themselves
 to  be  members  of  the  Committee  on
 Official  Language  vice  Sarvashri
 Bhagwat  Jha  Azad  and  M.  C  Daga
 resigned  from  the  Committee.”

 MR.  SPEAKER.  The  question  is:

 “That  m  pursuance  of  sub-section
 (2)  of  section  4  of  the  Official  Lan-
 guages  Act,  1963,  the  members  of
 Lok  Sabha  do  proceed  to  elect,  in
 accordance  with  the  system  of  pro-
 portional  representation  by  means
 of  the  single  transferable  vote,  two
 members  from  arvongst  themgelves
 to  be  members  of  the  Committee  on
 Official]  Language  vice  Sarvashri
 Bitiagwat  Jha  Azad  and  M.  C.  Daga
 resigned  from  the  Committee.”

 The  motion  was  adopted.


